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The House reassembled at cne minute past
two of the clock, THE VICE-CHAIRMAN (Shri V.
B. Raju) in the Chair

THE BONDED LABOUR SYSTEM
(ABOLITION) BILL, 1976

THE MINISTER OF LABOUR (SHRI K. V.
RAGHUNATHA REDDY) : Sir, I beg to move

"That the Bill to provide for the abolition
of bonded labour system with a view to
preventing the economic and physical
exploitation of the weaker sections of the
people and for matters connected therewith or
incidental thereto, be taken into
consideration."

By emphasising in the 20-point programme
the necessity of the immediate abolition of
bonded labour, the Prime Minister ! voiced the
aspirations of that mute and ' toiling minority of
our compatriots that had been condemned to
live as exiles from our civilisation.

The system of bonded labour is the most
anomolous renant of feudilism still vitiating our
society. It is the moral duty of the nation to
abolish the system. Freedom can never endure
with enclaves of bondage; a civilisation with an
army of exiles never laste.

The mechanics of the system are well
known. A poor peasant or an agricultural
worker takes a small loan; his dues accu- :
mulate very fast under exorbitantly high rates
of interest; soon he finds it impossible to
extinguish his debts, he disposes of his
property but still' continues to be in the red; he
then begins to work for the creditor at absurdly
low wages and .hopes to repay the debt by the
fruits of his labour; but the cruel logic of usury
defeats him. His children and grand-children
also begin to work for nominal wages to
liquidate the debt. Generation after generation
become virtual slaves to the creditor. The entire
l'uture of the family becomes mortgaged to a
small loan taken in the remote past, the debt
becomes the destiny.

That is how this system based on usury and
feudal exploitation perpetuates unequal
exchange for ages. The bonded labourer has
no access to any commodity or capital market;
he ceases to be a free economic
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agent; he is reduced to an appendage of
feudal property. The debt thus dehu-
manizes him; he lives like a sub-man; he
lives like a 'thing'. The system therefore
not only dispossesses the labourer and also
diverts him of his human essence. The
Prime Minister has rightly said that it is u
barbarous system.

No civilisation can endure—half-free,
half-bonded. Freedom that co-exists with
sub-servitude is illusory. So the Prime
Minister decided that the system must end.

This House is aware that feudal relations
of production coupled with the mer-
cantilism fostered by colonialism gave rise
to this mode of exploitation in different
parts of the country. The colonies were in-
terested in impedine the development of in-
digenous market forces in the country.
They therefore aided and abetted the per-
petuation of pre-feudal economic structures
in this country of which the system of
bonded labour is one of the glaring
examples.

I may take this opportunity to bring to the
notice of the House some examples of the
system existing in different parts of the
country. The practice of bonded labour was
found to be prevalent in the scheduled areas
of Srikakulam, Visakha-patnam, West
Godavari and East Godavari in 1965-66.
The Report of the Commissioner for
Scheduled Castes and Scheduled Tribes
(1971-72 and 1972-73) says—

"It is suggested that a detailed study on
the subject may be carried out by the State
Tribal Research Institute as it is difficult to
believe that the economic condition of
bonded labourers has improved to such an
extent that during a period of 8 years, this
practice has completely disappeared."

The system is prevalent in some areas of
Bihar. The Report of the Commissioner for
Scheduled Castes and Scheduled Tribes
gives the names of the villages in which this
system is prevalent in the State of Bihar.
The Report also indicates the socio-
economic factors that help the perpetuation
of this mode of exploitation. The system of
labour called Hali that existed in Gujarat is a
type of bonded labour; According to the
latest communication re-
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ceived from the Gujarat Government, the I
practice of bonded labour is not prevalent in
the State at present. The Commissioner for
Scheduled Castes and Scheduled Tribes,
however, states that more schemes are ne-
cessary for the economic rehabilitation of
H.ilpatis.

In Karnataka, the Jcetha system  that
existed in Dbarwar District comes under
the purview of the system of bonded lab-our.
In Kerala, the practice existed in the North
Wynad and South Wynad and in |
Malappuram District. The State Govern-
ment have abolished the system by  pro- j
mitigating an Ordinance. But we have a
feeling that the ecoonmic rehabilitation of the
bonded labourers may take more time. The
Report of the Commissioner for Scheduled
Castes and  Scheduled Tribes n'so
indicates that in Madhya Pradesh the system
existed in the districts of  Ratlam,
Morena. Jhabua and Mandsaur. Tha Gothis m
in Orissa amounts t0 bonded labour. It is
reported that in some backward areas of
Rajasthan, particularly in the Bhimbarpur
District, the Sagri system was prevalent. In
Tamli Nadu, the State Government slated that
the system Of bonded labour was not
prevalent. But the Chetty ryotes of Gudalur
Taluk employ the hil! tribals belonging td
Paniyas and Kattunya-kan as labourers' to
work in their paddy ; fields. Those who are
employed for paddy cultivation are fed and
clothed by them I in addition to wages given
in kind. The tribals who are employed for
cultivation are at liberty to go anywhere else if
they i are not pleased with their masters.
Whether j really the persons, who have made
some : contract, can go and work with other
landlords so easily is doubtful, but without
hav- ‘ tag any detailed survey nothing can
be \ concluded. Some  surveys have
shown that the system exists in some
areas of I Uftar Pradesh- also.

Sir, I do not want to inflict more details
on the House with regard to the various
aspect-s of bonded labour. This House will
definitely agree with me if I say that abo-
lition of this system is a political and.
moral duty that cannot be patlered with.

The President promulgated an Ordinance
on October 24, 1975 abolishing the system.
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h lias been laid down in the Ordinance that all
debts incurred by bonded labourers shall be
deemed to have been liquidated. id that can. in
any way, perpetuate this system, or stand in
the way of the abolition of this system, has
been r punishable offence under the
Ordinance. The Ordinance also provides that
there shall be vigilance committees at the
district and sub-divisional levels consisting of
officials dealing with developmental projects
and non-officials concerned with rural deve-
lopment. The vigilance committees will
advise the Government machinery and will
evolve suitable methods for canalising credit
and other production-inputs to the bonded
labourer. Officers of the State Government can
be vested, under the Ordinance, with adequate
powers in respect of inquiry, cognizance
prosecution and trial. Slate Governments have
already been told that the eradication of
bonded labour cannot consist in legislation
only; it is a complex administrative problem,
the solution oi which will require the
concerted efforts of the developmental
machinery of the Government, nationalised
banks, rural banks and social workers working
in the agrarian sector. State Governments have
been requested to utilise the Plan schemes for
the rehabilitation of freed bonded labourers. It
has to be remembered that years of servility
generates not. only professional inefficiency,
but also psychological inertia.  The
dispossessed and bonded labourer got used
not only to starvation but also to servitude. To
extricate him from his economic squalor and
moral pallor is a difficult job. But we cannot
afford to be tardy in accomplishing this task if
we want to rehabilitate these creatures that
once were men.

Appropriate agencies are making arrange-
ments for the collection of statistics on the
earnings of freed bonded labourers. The State
Governments have been asked to impart
necessary vocational training to these
labourers to enable them to pursue inde-
pendent professions. If land is not available,
these labourers may be supplied with the
inputs for Khadi industries like beekeeping,
handicraft, weaving or sericulture.

Sir, no oratorical gift is necessary to
convince this House that this Bill must be
enacted immediately. Exploitation is immoral
and immorality leads to decay. We
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increase the durability of our civilisation by
rehabilitating  bonded labourers, the !
dehumanised creatures that once were men. |
may say, with great respect, Sir, that this
legislation that is now being considered by this
House is one of the historic steps that have been
taken by the country under the 20-point
programme enunciated by the Prime Minister.

So, Sir, with your kind permission, I beg to
move that the Bill to provide for the abolition
of bonded labour system with a view to
preventing the economic and physical
exploitation of the weaker sections of the
people and for matters connected therewith or
incidental thereto, be taken into consideration.
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SHRI K. V. RAGHUNATHA REDDY:

Mr. Vice-Chairman, Sir, when this point has
been raised, I want to bring to your kind
notice and the notice of the hon'ble Member

that the Labour Minister inter-

vened in this matter and somehow the bonded
labour who had come here from. ihan—all
those who were here for the las', five years—
were released and helped to go back to their
homes.
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SHRI S. W. DHABE (Maharashtra) : Mr.
Vice-Chairman. Sir, this is a historical Bill in
the trade union movement. Sir, as you are
aware, the United Nations appointed the

Human Rights Commission for abolition of
slavery and  discrimination of
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workers. Now this Bill is a vers' important
step towrads that direction, and a landmark
in the history of our labour legislation.

Sir, before I make my suggestions on the
Bill itself, I would like to say that this is for
the first time that a battle for social and
economic equality is waged. I do not agree
with Tyagiji that this has got only economic
aspect. It is deep-rooted in our social and
caste system and unless we trie parties
including who are very much religious-
oriented, either of the Hindu philosophy or
the Muslim philosophy, feel that it is also
their duty to promote the cause and take this
torch to every hamlet and every village, this
problem cannot be solved. They should tell
the people that these human beings also
require a sense of dignity. a life worth living,
free from all these bondages. For this
purpose, I take the opportunity lo appeal to
all sections of the society, including the
Government and the Opposition, that this
problem be taken above the party level, and
everybody must try to see that abolition of
bonded labour becomes a reality in life.

Sir, I would like to place the historical
background of this legislation before this
House. Under this bonded labour system, a
person usually takes a loan from the landlord
or the money-lender and has to work for the
creditor to wipe out the debt along with the
interest which is usually very high. If that
person fails to repay the debt by his own
labour, his relatives and descendants may
have to work for the creditor. The details of
the bonded system, however, vary from one
region to an-oth»r, and are different in my
State of Maharashtra. V bonded labourer
often forfeits the freedom of employment
given to the labourer or the right to move
freely or the right to appropriate or sell at
market value any of his property or products
of labour. The system is often sanctioned
by.local customs and traditions. These are
cases in which several generations of fami-
lies have to work under bondage to repay a
small loan that some remote ancestor took
from the creditor. Bondage may not always
originate from an advance of money but may
be caused by obligations sanctioned by local
customs.
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The real reason for the prevalence of
bonded labour is to be traced to the existing
socio-economic structure of our rural society,
in which land is concentrated in the hands of a
few upper caste people. Economic
backwardness of the mass of peasantry is
inherent in such a hierarchical structure. This
causes indebtedness among the poorer classes
to meet their minimum daily needs.

Sir, a survey conducted in some \J.P.
villages revealed that 95 per cent of bonded
labour belongs to the lower castes. There has
been no census of the number of bonded
labourers but one can form some idea from
the fact that 65 to 70 pet-cent of small
farmers, Harijans and Adi-vasis in rural areas
are steeped in debt. Seventy per cent of their
credit requirements are ,provided by rich
farmers and kulaks. With a small upper caste
group controlling credit, trade and contracts
for forest resources and public works, the
rural poor have no choice but to work for
them, sell to them their produce, buy from
them and borrow from them. Ignorance and
high interest rates ensure that the poor
labourers are indebted in perpetuity even from
generation to generation. Fear of reprisals,
such as beatings, rape and false cases prevent
their resort to law courts, even if within their
means. The fear of helplessness has put them
in such bondages.

Sir, I do not want to take the time of the
House but I would like to say that legislation
banning bonded labour in some States goes as
far back as 1920. We had the Bihar and Orissa
Kamiattt Agreements Act, 1920, which
declared the agreements entered into between
Kamias aud their masters void, unless certain
conditions were fulfilled. As already stated by
the hon. Minister article 23(11 of the Indian
Constitution forming part of the Chapter on
Fundamental Rights lays down that traffic in
human beings and similar forms of forced
labour are prohibited and any contravention of
their provisions shall be an offence punishable
in accordance with law. Convention 29 of the
International Labour Organisation to which
India is a party that forced or compulsory
labour could not be permissible. Section 374
of the Indian Penal Code has declared any
form of forced labour an offence. But
despite a legal



113 Bonded Labour System

ban on this evil practice, it has continued

almost in all the States of the country.

Sir, bonded labour fluorishes in at least 17
out of 11 States and three out of nine Union
territories. It has to be noted, Sir. that in
view of the Prime Minister's own initiative
and announcement of the 20-point *economic
programme in July, 1975 this question of
bonded labour got priority in our
programme. Therefore, Sir, 1 take this
opportunity also to congratulate the hon.
Prime Minister for giving importance to ihe
problem of rural labour and for giving ry
high priority in the 20-point economic
programme. For the effective implemen-
tation of the Act, we have got certain sug-
gestions and I am sure, Sir, the hon. labour
Minister will consider them.

When we consider the provisions of this
Bill, we find that two or three thing, are very
important for the rehabilitation of i these
poor workers. If that is not there, then as
rightly pointed out by Tyagiji, it will create
more misery for them rather than give any
solace to them. Fiist is to associate organised
rural workers. INTU< has started a trade
Union i.e. Indian National Rural Labour
Federation. The for- ' matron of vigilance
committees at the district level alone will not
solve the problem. The implementation of this
Act will have to be ensured at the State le\el
and at the Central level also. Therefore, I
suggest the formation of such vigilance
committees which should also include
Scheduled Caste members, and in those
committees if ML.As. and M.Ps. and trade
unions are also associated not only at the
district level but also at the State levels, then
it will certainly go a long way in creating
confidence -and it will also prevent the big
cultivators and kulaks harassing the rural
labour and making their life miserable.

My second suggestion is it will be very
essential that they must get alternative em-
ployment. Therefore, a welfare beard for the
rural workers should be constituted by the
Goxernment on the lines as is for Industrial
Workers which can canalise their scheme of
employment to the rural labour. One scheme
which I wilt suggest for the Labour Minister
to consider is the scheme of guaranteed
employment as is being worked in
Mabharashtra. It is guaranteed em-
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inent scheme. In Maharashtra, it has been a
successful scheme. Not only that,

In Maharashtra, there is a legislation by
which a levy is imposed on all the workers and
professionals and an amount of Rs. 23 crorcs
has been raised out of that lev v. and this
amount is utilised for the up-liftment of rural
workers. 1 suggest that a levy should be
imposed on the cultivator and kulaks who have
exploited the workers for such a long time so
that the rural workers can benefit out of the
welfare fund so raised.

M1 last suggestion is about the tribal labour.
For this purpose 1 suggest raising of a Tribal
Welfare Fund. Some amcunt can be set apart
for the rehabilitation of the Adivasis and rural
workers i.e. freed bonded labour.

With these words. Sir, I support the Bill.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Mr. Lakshmanan.

SHRI YOGENDRA SHARMA (Bihar) : As
a matter of fact, I should have been called.

THE VICE-CHAIRMAN | (SHRI V. B.
RAJU) : No name has been given from,
the CPI.

SHRI G. LAKSHMANAN (Tamil Nadu) : I
welcome this legislation for the reason that
this is the only legislation that been brought in
the interest of the people of this country aft'er
28 years of independence. As my predecessor,
Mr. 'T\agi, said, it should have come earlier.
Of course, at least, it has come today. We
welcome it.

1 want to take you back to the hi background
as far as Tamil Nadu is con-cerned. We had a
movement—sul) we have the movement—in
Tamil Nadu, .ailed Self-respect Movement".
Man must have self-respect. He should not fali
before another man. He should not be at the
mercy of another man. Man is a human being
and every one of us must respect  human
beings. These are

. the principles of the Self-Respect Movement.
This was led by no less a person than Periyar
Ramaswamy who was the

! President of the Indian National Congress at
Madras, our Vice Chairman knows him. And
then he found that the Congress Party
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was not working towards that end of abo-
lishing caste system, feudal system, and other
things. When Periyar Ramaswamy presided
over the conference of the Indian National
Congress in Tamil Nadu, he found two pots
there : one for Brahmins to’ take water and
the other for non-Brahmins to take water.
That took place in the Congress Parly
conference  itself.  Therefore,  Periyar
Ramaswamy left the Congress Party and
started this Self-Respect Movement. And
today his movement has been crowned with
success through the Prime Minister of India,
Mrs. Indira Gandhi by bringing in this 20-
point programme. Therefore, I congratulate
Mrs. Indira Gandhi, the Prime Minister of
India for having included this in the 20-point
programme.

Periyar Ramaswamy did not keep quiet
after he left the Congress. Your know and
those who have read the history of the Con-
gress Party know, Sir, that he was called the
Vaikom Hero. A dog could go, an ass could
go, any animal could go in the streets of
Vaikom but a man could not go. My friends
from Kerala know this. It was Periyar
Ramaswamy who led the struggle there and
he was called the Vaikom Hero by no less a
person than Mahatma Gandhi. That
movement of Periyar Ramaswamy has taken
a shape today through the 20-point
programme and if at all I welcome it because
one of the items is this. And this will be
completed only if it is followed by another
two programmes which I suggest.

Abolition of bonded labour alone will not
do any good to the nation. It should be
followed by another programme and by
adding it you can call jt the 21-point or 22-
point programme, and that is, abolition of the
caste system in this country. I do not know
whether the Prime Minister would agree and
openly give her support, because it would
affect her future in the next election”.

Another thing is the abolition of the pri-
vate property system in this country. If these
two are followed, then this bonded labour
will definitely be nowhere. I must have equal
rights with another man. When this caste
system was introduced, man was divided into
four castes—Brahmana, Ksha-triya, Vaisya
and Sudra. This came after
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the Aryan invasion of this great country of
ours. Before that, Indian people were
solid and united as one.  Afterwards this
caste system came into being. And bonded
labour is the last caste. It was very nobly

called by the Father of the Nation,
Mahatmaji, as Harijans. How does the
capacity to lend money to  another man

come . It comes because of the property
system. Therefore, unless and until you
abolish the property system, this man will
say that by caste he is supreme and that he
has been endowed with wealth and sent
direct from God. According, to the Puranas.
the Brahmin was born from the face, the
Kshatriya from the chest, the Vaisya from the
abdomen and the Sudra—my friend,
Tyagiji is not here, I think the meaning is, the
son of a prostitute—from the feet, of" God.
When such a social system exists in this
country, then actually there will be a bonded
labour system also. Therefore, 1 would
suggest with the greatest respect to our Prime
Minister that immediately after j bringing in
this 20-point programme, she j should not
go to the Kumbh Mela if she ! is sincere.
Our Prime Minister goes to the Kumbh Mela.
People who are after Nir-i vana attend the
Kumbh Mela; in the name j of religion or
God people attend it. But it is also being
attended by very big persons, very important
persons and leaders of the people.
Therefore, 1 would say that it ; is not
sufficient that we bring in legislation j to this
effect but we must see that our approach to
the Indian problems is more I scientific
than feudal, more scientific than anything
else.

Therefore, Sir, I welcome this. At the same
time, the caste system should be completely
abolished. The 20-point pro-i gramme is not
something that cannot be altered, or in which
some amendments cannot be brought in.
Therefore, I move on behalf of my party and
on behalf of the people of Tamil Nadu that
these two things must be done. Actually, Sir.
before the Supreme Court, when our
Government moved that the private property
system should be completely abolished, the
next day the Supreme Court stopped hearing
anything- in this regard—as you all know
from the newspapers. Therefore, if at all this
has come, this is a very good thing that has
been brought in by the Government of India
through the Prime Minisler in her 20-point
programme.
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In forwarding programmes and planning
the Indian National Congress is  supreme.
But how far thev are implemented is the
real thing.  How many programmes have
been given to the people for the last 28
years ? How many Committees have been
appointed ? How many progressive legis
lations have been brought here? But
what reflection all these had on the people
of this country ? Most of the people
this country are still below the poverty-
line.  And this is in spite of so many pro-
gressive legislations, so many programmes

and four Five-Year Plans. Therefore, 1
congratulate the Government in bringing
forward this measure. But, as I was toKi
by my friends in the Congress Party—net
new Congressmen—this bonded labour re
solution w I by Congress even in
the year 1924 or 1925, in which year 1 was
born.  Therefore, as far as the programmes
are concerned, no party can compete with
the Congress But  so far as their imple
mentation is concerned, so many reaction
ary forces come and take away the initia
tive. Shrimati Indira Gandhi, the Prime
Minister of India, has  brought it in all
seriousness in her anxiety to see t'hat the
bonded labour must be stopped and abo
lished. But what about implementation ?
After one year she will have to come with
another programme. That is the point.
Therefore, the root cause or the real rea
son for the failure of this programme must
be found out. Itis, I would say, because
of the system of administration in this
country which was handed over to us by
the British; that system is wooden, and it
has not allowed us to progress forward.
Therefore, until and unless we completely
revolutionise this administrative system in
the country which was handed over to us
by the foreigners, by the imperialists, by

the exploiters, things cannot move. We
must  completely  revolutionise this
system

and then only any programme that is rjiven
by the Congress Party will come out suc

cessful. Therefore, I would suggest that
the administrative machinery should be
thoroughly changed. As 1 take part
in

the meetings of the Consultative Com

mittee, [ find that whatever the top-most
officer  says is told to us. I say, "Your
party is socialist. =~ How can you give this
reply to me ?" But the Minister is not able
to go a little  further and say anything.
Therefore, [ would say that all the pro-
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: imes are unique. There are the pro-
grammes which were formulated by the
Father of the Nation. Mahatma Gandhi.
Therefore, the programmes are all tight, but
the implementation is not all right. Further,
until and unless you chanin:' the

. ,ii\e machinery, these things cannot be
implemented, In addition to this, you must
abolish the private property system and see
thaf the caste system is abo-dL Administrative
reforms cannot do any;  apod unless the
administration is com-

evolutionalised as has been done in
China—of course we are not friendly that
country—by Mao Tse-tung and others.

wft gtz Tl : WA, 2 TE fae
FT giEw FAE &4 § i 5% faw
& Ty AT
UF WA Ff WAAAIT AAAT T TH
73 ¥ wmw framemaEr & 1 faw
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adar ufe{zgfs &1 €T F WY
o wahfr or gET faw g fwaw
W AT AT W AW ¥ §
fafas wzeit &t fagT agT W I

W W WA

g+ (34T 59T & |
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SHRI G. LAKSHMANAN : X have not said

' that there is bonded labour in Madras. I have
only agreed with my Chief Minister there. T
have welcomed this programme. That is all.
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fesit #rfr, &frs fagrs & a8 &
Fmm war g fE
"The Government of Bihar have taken

action to abolish  the bonded labour
tern and have freed so far 525 labors."'

T
@ % 9% fefe=z 727 2,

Trpractice of bonded labour, that is.,
conipulsory service in lieu of old and
ianding loans is not prevailing in State.
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The system of bonded labour was pre-
vailing in th, village where the upper
caste Hindus owned bulk of the land and
where traders, .have been able to grab
vast tracts of land formerly belonging to
the tribals.

7g waw zEdizgz @ fedd o3

o §EEgE A f@ge & oF avEar

faar w1 i 94 fear ) oo ford &

108 FAfza ¥ ag wariva  Z0r

fa -

There is \et another kind of indebtedness. It
is to enserf that number of agricultural
labourers who will meet the landlord's
permanent demand for labour i.e. labour
needed for sending .cattle, etc. In such
cases, the debt is a noose round the
borrower's neck and he is never able to
cut this Gordian knot.

Araq, fFm qredr (a@faamg &
oF 9598 [ sweav oA g qJ49
aeai & fagre & fsam 7 mewas far
2 o Fa wear 7 fage W fraw faw
fwat @1 woaas faar g, @ § e,
T AT HAT | JaT W arfaes e,
TET R OATES W ATAAT F AT WAL
TIIEM weRaT faar 21 59T megas
5 e faa §i—

"I have found hundreds of families who
were with their masters for more than a
generation for their own or for their sons'
marriage expenses borne by their masters
and they remain tied to their masters for
ever."
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SHRI SAROAR AMJAD ALI (West Bengal) :
Mr. Vice-Chairman. Sir, perhaps this is the
first time that this Parliament is having the
privilege of sitting to [ation on one of the
most important points that have been made in
the 20-point programme announced by the
Prime Minister. And on ttrs occasion 1 must
congratulate the Labour Minister for giving us
this opportunity to discuss it and to legislate
the issue, that which perhaps percolated in his
Ministry as reported in the year 1975 by way
of a report of the Commissioner for Scheduled
Castes and Scheduled Tribes. Although it is 26
years after our Independence that we are legis-
lating upon it, but the malady of this problem
was there and this sort of exploitation was
allowed to be continued in this
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country. Sir. definitely any historian will
congratulate the Government, will con-
gratulate the Prime Minister and the Congress
Parly as such if this whole is seen from a
philanthropic point of view, that we are
giving liberation to those people who bad lost
it for no fault of their own but perhaps
because of some loans or tebts which had been
incurred edecessbrs or by their forefathers and
who are still being treated mercilessly —a
sort of exploitation which perl some other
countries faced it for quite a long lime before.

Mr. Vice-Chairman, Sir, today when we
;e discussing this particular Bill. 1 think
almost all the Labour Ministers of

country, of the various States, are here
in Delhi. And I had :m opportunity to j"cuss
this issue with at least three Labour Ministers
of different Stales this

tng. I asked them whether Ihey had got
any information or statistics at all in then*
Departments as to what is the number of
bonded labourers which they have in their
respective States.

I am sorry to say. Sir, none of these three
Labour Minister could give me any figure
at all. Withagreat expectaiion

3 also listening to the debate of the
Labour Minister here in the Centre to know
whether he could produce any figure. It is
unfortunate that we do not have any figures.
It is quile natural that when this sort of
malady was going lo be wiped out from our
society, then definitely we shall not be
mincing words to praise the whole thing.
And astonishingly enough we
find some tilt also, some swing also,
in the version as made by my honourable
friend Mr. Lakshamanan on the other
side. I would like to know from the hon.
Have you got any machinery

esent—if you do not have, do you
propose to have any machinery—to make

otiny to find out in which pocket, in
which State, this sort of social and economic
exploitation is still continuing and what is the
number ? We have made various surveys
from the Indian Statistical Organisation and
others but if you could collect some figures at
least with regard to certain zones, it will
immediately give you an idea about
those un-
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happy souls, unfortunate persons who are
still within this bondage. That is my first
submission.

Secondly. Sir, 1 had the opportunity to ! go
through the Bill and some of mv colleagues
were also making these suggestions and
probably this point was also raised in the
Conference of the Labour Ministers being
held in Delhi for the last two days that while
abolition of a malpractice, abolition of a
system which is bad, which is perilous,
which is objectionable, can he made but what
is the alternative ? There are people, those
who are still within this sj stem, who do not
have any other alternative way of livelihood.
Mr. Vice-Chairman Sir. in this Bill, the only
provision thai has been made is the formation
of vigilance committees at The District level
and at the Sub-Divisional level with ihe
District Magistrate and the Sub-Divisional
Officer at the head of it. and the alternative
livelihood for these unhappy persons will
have to be arranged bv those vigilance
committees. It is neither the State
Government nor the Centre t."iat are trying lo
find alternative sources of their livelihood
which vyll give them some human value. 1
do not think it will be sufficient 10 leave this
whole issue of the alternative employment
or alternative livelihood to these vigilance
committees in the districts and at the Sub-
divisional level. One mean has been
suggested in this Bill, Sir, that it will be the
duty of the vigilance
I committees to arrange relief from the rural
banks. Mr. Vice-Chairman, [ am
gelling a doubt within me. How many
rural banks you have formed and how
many units of these rural banks exist in
those pockets

where credit facilities to these unhappy
souls could be given ? Mr. Vice-Chairman,
time without number I have brought it out
here and my able colleagues on the other
side also have brought it out that these
financial institutions unfortunately are still
retaining that old character of financing the
big people, of financing those who without
the assistance of these financial institutions
could proceed towards the betterment of
their establishments or their entrepreneur-
ship. And on an any analysis, it has been
found that the financial institutions are
rather a bit shy to extend credit facilities to

i the few people, who perhaps because of their
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social and economic circumstances, cannot
come out to repay their loans. While we abo-
lish this system, it is primarily those people
who do not have any economic means or fin-
ancial means to establish themselves that will
have to be given this credit facility. Mr. Vice-
Chairman, Sir, I would like to know one thing
from the Labour Minister Have you
formulated any scheme as to how an ecasy
credit can be given to these unhappy people,
for whom we are going to abolish this system
? Sir, these are the vital things that agitate my
mind. Then, Sir, the third thing I would like to
know from the hon. Minister is this. It has
been raised in the Parliament, both ia this
House and the other House, that in the urban
areas, you could know as to how many people
are there as unemployed because you have got
the employment exchanges there. But what
happens to those who live in the rural areas ?
The moment we abolish this system, these
people will have to be registered in certain
quarters. Unless that institution goes to them,
it will be something fantastic on their part to
come and report to any urban pocket where
they can enlist themselves. Mr. Vice-
Chairman, Sir, we cannot leave this to this
Ministry or that Ministry. Since it is a
question of how a toiling mass should survive
and survive honourably, it is, perhaps, the sole
responsibility that is falling upon the
Ministry of Labour that they will have to come
out with some material plan. I hope that the
hon. Minister, while replying to the debate,
will kindly give us a glimpse as to how he
wants to help these, unfortunate people to
come out of the rigorous of those who wanted
to exploit them for the last few hundred years.

With these words, Sir, I support the Bill.

SHRI RAMLAL D. PARIKH : Mr. Vice-
Chairman, Sir, I rise to welcome this very
important legislation, and I think, nobody in
this House or outside this House would
disagree with the purpose of the Bill or the
content of the Bill. The point however
remains that the Bill, although it provides for
the abolition of the bonded labour system,
does not seem to be very adequate to
implement it thoroughly. And, Sir, it was
rather surprising that some of the States like
Gujarat, one of the first ones in abolish-5—
993RSS/75
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ing this system soon after the achievement
of independence around 1948-49, should be
referred to here, purely for political
purposes, as if they do not agree with this
measure. Sir, the Gujarat Chief Minister,
Mr. Babubhai Patel, made a cleai statement
in the last Assembly session in July that
bonded labour system does not exist there
and the Gujarat Government has stated this
very categorically to the Labour Minister,
which the hon. Minister was kinJ enough to
quote here. Therefore, let us be very clear on
this point that bonded labour does not exist
there. The measure to

[ abolish this system was not taken now but
as far back as 25 years. The measures were
started even in the pre-independence days,
in 1937 in the former Bombay State when
the Congress formed the Government. So,
the question of having a bonded labour sys-

i tern in Gujarat does not arise unless some
friends are determined to use this House to
malign the Gujarat Government in any
measure even if there is no disagreement,
even if there is full agreement.

SHRI K. V. RAGHUNATHA REDDY :
Sir, I do not want to intervene at this stage.
But I would like to say one thing. We ire not
going into the question whether there is
bonded labour in Gujarat or not. The fact
remains that there are quite a number of
books written on the subject, namely, the
prevalance of bonded labour in Gujarat
and the form and manner in which it exists
there. Therefore, there is sufficient evidence
to come to the conclusion that there is
bonded labour in Gujarat. I do not think that
the hon. Member need waste his time on this
question.

SHRI RAMLAL D. PARIKH : Well, so
far as the Gujarat Government is concerned,
it has been stated very categorically that it
does not exist and it will be still willing to
go through it again and find out if it exists
anywhere. There is no disagreement on the
question that if at ail it exists anywhere it
should be forthwith abolished. As far as the
Gujarat Govt, are concerned, it has been
abolished. Now, that this House is debating
such an important matter —the Bill is
receiving universal support, there is no
doubt about it—, the hon. Minister owes it
to explain to this House as to why it was
delayed so much. The reasons for delaying
such an important Bill for so many years
should have been stated to the Members of
the House. Secondly. [
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think, the hon. Minister owes to us, to all the
Members of this House, to provide very
correct, documented, authentic information as
to what is happening in each State and we just
cannot rely on press clippings and reports and
statements issued by the certain concerned and
interested parties. Therefore, without
losing any time, I would urge upon the hon.
Minister that such information should be
compiled and provided, namely, the extent
and size of the bonded labour problem that is
existing in the coun- j try anywhere, to the
Members of the House. 1 think it is necessary
to provide this in- I formation.

Secondly, Sir, so far as the Bill is con-
cerned, there are one or two concrete sug-
gestions which I would like to make. First of
all, the Bill does not make anv mention !
about the resettlement of the bonded labour. 1
think that this Bill should have simulta-
neously provided for the resettlement of this
class of people. It is the obligation of
Governments, whether it be the Central
Government or the State Governments, to
provide for their resettlement simultaneously.
That should have been a legal obligation. |
would request the hon. Minister to consider
this suggestion and see what can be done to
make it a statutory obligation and see that at
least a piece of land along with the piece of
land some loan is advanced to them so that
they can make their own living and live with
selfrespect.

Then, I come to the question of judicial
powers being entrusted to District Magist-
rate*. In this connection, I would like lo
state that looking at the work that District
Magistrates are doing, if we add to ITheir res-
ponsibilities, it will not work. Instead, I
think, the Government should consider
constituting special tribunals, special district
iribunals in every district. The more im-
portant question is not whether these tri-
bunals will be able to complete 'heir work in
a year or two but the main point is ih.it (here
must be a separate machinery to attend to
this problem and we should not tag it on to
some normal routine machinery with the
result that the whole problem b submerged
along with others.

The next question that comes to my mind
while going through this Bill, is that it does
not clearly provide—although by implica-
tion it does—that the principle of mininuin?
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wages will inevitably be applied to  this
bonded labour which is freed  from  this
system. 1, therefore, ihink that it is necessary
to strengthen this Act by making certain
amendments or, may b;, by elaborating certain
provisions later on. The rulemaking power
has been left to the administrative machinery.
Instead, some special committee of
Members of Parliament or some such
special committee or  high-powered
committee should be constituted to make
immediate rules so that this Act can be
implemented without delay.  Our experience
in the past has been that sometimes even after
the Biils are passed it takes nearly a year or
two to make the rules and the rules are made
sometimes in such a way that they defeat the
very purpose of  the Act. [ was happy to
note that the Labour Minister here to set up
very expeditiously a machinery to frame the
rules under this Act. I was happy to note
that the Labour Ministers have yesterday
agreed in  their conference but this is a
matter which must be given topmost attention
and urgency.

Then, Sir, this one measure should not re-
main an isolated measure. It should form part
of the whole system for abolition of ‘he
system of zamindari, abolition of the system
of exploitation in any form, whether it is in
the case of Scheduled Castes or Scheduled
Tribes or other backward classes. The Janata
Front Government in Gujarat has appointed
three commissions : one for the Scheduled
Castes, other for the Scheduled Tribes and
the third one for other backward classes to
attend to all these problems. A Scheduled
Caste Corporation has also been created and
the land commission to which one hon.
Member here made a reference is for
consolidating the 29 legislative measures
which Gujarat has taken for abolition of land
tenure system. Gujarat has been one of the
first States where "land to the tiller" has been
accepted and implemented with vigour up to
the point of even the temple land which is
covered by this Act. Therefore, Gujarat will
not bi in any way lagging behind in
supporting this measure and such other
measures where uplift and welfare of the
weaker sections is involved because it is a
question which sTiould be a top priority
question and we should all work together for
the uplift and for the welfare of the weaker
sections, particularly the Scheduled Castes,
Schedul-
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<d Tribes and other backward classes and
Gujarat .Stale has been taking some of the
most important measures and is fairly ahead,
compared to other States in these measures.

With these few comments, Sir, I welcome
the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Nizam-ud-Din, you wanted to
make a mention, but not the speech.

SHRI SYED NIZAM-UD-DIN (Janinui
and Kashmir) : Yes, Sir, | am referring to
page 2 of the Bill, that is, Clause 2 and sub-
clause (d) which is about the definition of
"bonded debt".

It sa\s :

"bonded debt means an advance ob-
tained, or presumed to have been obtained
by a bonded labour under, or in pursuance
of, the bonded labour system."

lust as some other hon. Members also made it
clear, sometimes it may be agricultural
labourer who finally turns out to be bonded
labourer. Therefore, I would suggest, to make
the definition at the end of the sub-clause (d)
of clause 2 more exhaustive, addition of some
more words, that is,

".. .or the debt which has resulted in
bonded labour"

Debt may not be a bonded labour debt but the
debt might have finally resulted into bonded
labour. Therefore, every debt which has
resulted in bonded labour should be defined as
bonded debt. That is my submission.

THE VICE-CHAIRMAN : (SHRI V. B.
RAJU): Shri Thakur, only five minutes
please because the Bill has been given only
iwo hours.

ot qonerer s (fam ) «swaata
37, ST WA WA &E AT AS% gavaT
ATTAAT % AT WAZT70 i TAT TATA
giv w0 A fwa wrw ®e3 7 A R
§ qfvo w99 9 WF F, 4 WA &
HfAz17 w = mar 1 e w0 |
7g 0F UAT GHET HA0A 4T, WA A9
TET Wi Al qTE T ARIET aq A
FATIT AGT 3 AT F7 AAT H AT F0

q, w2 Tfwr S 7 wAradE @
AE A A WAT A 97 HAME] #
WIZ7T FAT 730 7 | Wrs 34 TLEl Fi
CREICIE D S o B T T
yiv gafan zz w54 7 {5 7z g
AT #2040 Aifzo | Fga= a| 29T
aat i A FE F ) W wwmaAdr g
f wrdd; o Fga 7 AT 7 F9F wAgId
Fi frafa agadiaoa § 1 397 wagd
Fi a1 1 favia T 7gl F7 qAArE |
o faafad @ # swow oo Wi S
2177 f& o oF FJa| ¥ G0 fFAEr
TEAT | W S wazAfatad #ary
W FET T

"Gandhiji had foreseen that though law is
a powerful instrument in bringing about
socio-economic changes, by itself it cannot
bring about a social revolution. Social
revolution postulates change of heart on the
part of the community as a whole and

change of heart cannot be effected merely
by the enforcement of law."

oY 29 T waaa 97 2 {® Wi S A
7z F21 a7 % fird F197 a0 39 7 T
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3 AT AT Al EzfTE T A
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AV F1 577 I3 7l fagr smar 7
aar fFafa & § a7 ffaeze qrea &
arag = fr ow faage ad @ o
QUL WG AL T ATAT A qAT
T1HANA FIHAT AGA ¢ al Aedl 7 FAA
N OWHT  FIGT  WT qenw o9 |
15 =17 w27 T 7 T VAN K
watfea Fifwg | w90 F G TEA w0
geATd ¥4 4 forpe wie, 98 ®
M7 v whewifrt 51 s e
aarq arfw wfawrdamm  wag o7 el
HOWA W FHE AU WA A UF
Aaags TH (@ & 1 gwel q9f 7 &1
HAZC 9T A4 gr A FART w4
fget 2 1372 15 9wEA FT WAET TR
faafi 372 26 <0 1 HIAE A71 (A0
qI¥ =7 7w W ofs T wvEEEe
Z1 ar gz A gEAAr g4 | 25
AT, 1949 F1 @MW @rfzEEnz
¥ 0 FET 47 ¢
"On the 26th January, 1950 we are going
to enter into a life of contradictions. In
politics we will have equality and in social
and economic life we will have inequality.
In politics we will be recognising the
principle of one man one vote and one vote
one value. In our social and economic life
we shall by reason of our social and
economic structure continue to deny the
principle of one man one value. How long
shall we continue to live this life of
contradictions? How long shall we continue
to deny equality in our social and economic
life ? If we continue to deny it for long we
will do so only by putting our political
democracy in peril. We must remove this
contradiction at the earliest possible mo-
ment or else those who suffer from in-
equality will blow up the structure of

political democracy which this Assembly
has laboriously built up."

Al M AFITTT N A1 73 a0 ¥
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SHRI KRISHNARAO NARAYAN
DHULAP (Mabharashtra) Mr.  Vice-
Chairman, Sir, I rise with your permission to
give my observations on the provisions of the
Bill which is before the House for
consideration. Sir, the members of the
Treasury Benches and some of the members
from this side congratulated the Government
and particularly the Labour Minister and the
Prime Minister for introducing this measure in
the House. | also wanted to congratulate the
hon. Minister, but, Sir, 1 could not do that
because I have gone through the provisions of
this Bill. I have iead between the lines and I
have come to the conclusion if the Central
Government and the Labour Ministry of Shri
Raghu-natha Redely is having the sense of
urgency and will to do away with this
nefarious anti-social system prevalent in this
country. Sir, I heard his speech in which he
referred to the report of the Commissioner of
Scheduled Castes and Scheduled Tribes of the
year 1965-66. He also quoted from that report
and in the reply given by him in the other
House to which my friend Shri Sharmaji
referred, he said that according to the
information given by different
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States—15 States—in the country this sort of
bonded labour system is not prevalent in their
States and that it has been done away with.
That is the reply given by him in the other
House. So, from the information that he gives
to the House, it appears that the machinery that
he is having with him to collect the data
regarding the number of bonded labour in
different States is quite inadequate. As a
matter of fact this shows the lack of machinery
available wilh him and the provisions that he
has made in this Bill go to prove that his
Ministry has no will to do away with this
system.

Sir, what is there in this Bill after all ? They
want to rehabilitate the freed bonded labourers.
How are they going to do it ? What is the
machinery ? The machinery is the District
Magistrate. And what is he going to do ? The
provision made in clause 11 of the Bill is :
"The District Magistrate authorised by the
State Government under section 10 and the
officer specified by the District Magistrate
under that section shall, as far as practicable,
try to promote the welfare of the freed bonded
labourer by securing and protecting the eco-
nomic interests of such bonded labourer so that
he may not have any occasion or reason to
contract any further bonded debt." The words
used here are "as far as practicable, try to
promote". They have got much faith in
bureaucracy. What the District Magistrate is to
do is 'as far as practicable' try to protect them.
He' is free to say that he tried his level best to
protect the interests of these people. And in the
marginal title what is stated is ; "Duty of Dis-
trict Magistrate and other officers to ensure
credit." What will they do ? They will try to
give them credit. Through whom ? Through
the machinery that is obtainable al the district
level at present, i.e. a society or a bank or
whatever machinery is there. Ami in the
Vigilance Committee there is only one
representative of these instirutii

institutions. Now the second
function of the Vigilance CommilUe is '1 >
provide for the economic and social rch
litation of the freed bonded labourers". Only
the provision is there. There does not seem to
be a will behind it. How are these people
going to rehabilitate the freed bonded
labourers ? Until and unless, Sir, they are
given alternative employment, this provision
will only be on paper; it will be
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[Shri Krishna rao Narayan Dhulap] only on
the Statute Book. Because 1 know j
personally of what type these people are. j
They are sub-human, they are a beast of j
burden. By giving money, how are they
going to be rehabilitated ?  If some effective
machinery is provided in the Act itself to look
after the interests of these people, then and
then alone this can be done. Otherwise it
will be only on paper.

[The Vice-Chairman, (Shri Lokanath
Misra) in the Chair].

Secondly, Sir, I will refer to clause 22
which says : "Every offence under this Act
shall be cognizable and bailable." Sir, the
Minister himself has stated in the Statement
of Objects and Reasons, in the last lines of
paragraph I, "The system implied the
infringement of the basic human rights and
destruction of the dignity of human labour."
If this is the picture of the type of nefarious
system that is prevalent, then why is the
offence baflableT It should be non-bailable.
Whose interests are you going to protect ?
You are going to protect those people who
are in the nefarious system, by making the
offence bailable. It should be made non-
bailable ? Why has it not been made non-
bailable ?

AN HON'BLE MEMBER : Procedurally
it ought to have been like that.

SHRI KRISHNARAO NARAYAN
DHULARP : Yes. On the face of it, it appears
that the District Magistrate will be working
as a ludge, and every offence is to be tried by
him, whether a First Class Magistrate or a
Second Class Magistrate. If these offences
are to be tried and if you want to put a stop to
this type of anti-labour offences, then these
should be made non-bailable.

At present in the State of Maharashtra this
system does not exfst that was the reply given.
Shri Ramlal Parikh also said that this system is
not prevalent in Gujarat. But that is not a fact.
Thousands of workers from Bulsar and from
around Surat come to Bombay and they are
working  in  the brick kilns in Kalyan.
Outwardly, it ap- j pears that there are only
contractual relations but in fact, they are
bonded labourers. Every year they come to
work in the brick kiln factories near Bombay.
They are paid some advance. They go back
to their vil- j lages during the rainy season to
carry on I their  agricultural  operations.
And when I 1hose operatioas are over, they are
brought

back by force by these brick kiln owners from
those areas and they are forced to work in
their brick kilns. Similar is the case with the
jungle contractors where the Adivasis and the
Scheduled Tribes are working as bonded
labourers. This matter should be enquired into.
And if the Government is serious enough, the
provisions in the Act should be made stringent
and effective rehabilitation of these bonded
labourers should be ensured.
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SHRI K. V. RAGHUNATHA REDDY : I
am extremely grateful to all the lion.
Members who have participated in this de-
bate for extending their wholehearted support
to 'his piece of legislation. The speeches were
very learned and passionate and I do not want
to add further to the details of the speeches
which the hon. Members were pleased to
maik* with respect to various aspects and
various manners in which the bonded labour
system exists in various parts of the country.
One of the questions that has been raised is
about the definition of 'bonded debt'. I do not
think the way in which this legislation has
been drafted give rise to any doubt which one
of the hon. Members has pointed out.
'Bonded debt' is to be read with the definition
of 'bonded labour system' and one of the
clauses in the definition says :

"for any economic consideration re-
ceived by him or by any of his lineal as-
cendants or descendants".

This, I hope, will dispel any doubt in the
minds of the hon. Members-because 'bonded
debt' has to be interpreted with reference to
bonded system for which the definition is
given in the legislation itself.

One of the features of this legislation is the
appointment of the vigilance committee. There
were certain suggestions that there should be
committees at the State level and Central
level. Though I do not rule out the possibility
of having something like a watch-dog
committee at the Central and State levels, at
present w, will have this committee at district
level and sub-divisional level because it is
only at these levels that the problem can be
effectively  controlled. = Regarding  the
constitution of this committee the law lays
down that half of the persons will be from the
Scheduled Castes and Scheduled Tribes and
the rest will be public workers. The District
Magistrate and the Dy. Commiisioner would
be the Chairman i at the respective levels
because these are
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the law enforcinc authorities who will be in
a position to work better in this field. It must
also be remembered that non-officials will
also be associated, but the persons who are
really affected by this are members of
Scheduled Castes and Scheduled Tribes and
therefore they are made effective members
of such committees. This should dispel any
kind of impression that the hon. Members
may have that the vigilance committee will
not be in a position to work effectively un-
less it is constituted at the Central and State
levels.

I would now draw the kind attention of
the hon. Members and th; hon. House to
clause 15 of the Bill which reads as follows

Whenever any debt is claimed by a bonded
labourer, or a Vigilance Committee, to be a
bonded debt, the burden of proof that such,
debt is not a bonded debt shall lie on the
creditor.

Whenever a bonded labourer claims a debt
or whenever the vigilance committee says it is
bonded debt, the burden of proof is not on the
person who asserts it, but on the creditor.
This is one of the meaningful provisions in
this Bill... (Interruption). It is rather difficult
to answer the question raised by the hon.
Home Minister.

THE MINISTER OF HOME AFFAIJRS
(SHRI K. BRAHMANANDA REDDI) :
No, no...

SHRI K. V. RAGHUNATHA REDDY :
Although he is a Member of this honourable
House, I do not want to consider the ; Home
Minister as a participant in this debate and do
not want to answer his question. This is a
legislation which has been approved of by the
Cabinet and he is also a party to this
legislation.

Then, Sir, there is another aspect of the
Bill which must be considered and it is this:
We have made specifically a provision of
abetment in the case of bonded labour, in the
case of any offence committed under this
Act, and I would like to remind the officers
who are to deal with the enforcement of this
legislation either at the district level or at
other levels that, if they keep quite when a
matter is brought to their notice without
taking any action or if they are slow or
lethargic in taking action, I am afraid, by a
proper interpretation of the concept of
abetment in the IPC, these officers would
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be covered and their acts would attract these
provisions if offences are brought to their
notice and they keep quiet. If I may say so,
Sir, his is a kind of revolutionary
jurisprudence as far as the bonded labour is
concerned. Therefore, this aspect of the
question also must be bome in mind...

SHRI SARDAR AMIJAD ALI : What
about Sec. 374 of the Penal Code ? That
provision is already there. What has been
done so far ? That is what we would like to
hear from the honourable Labour Minister...

{Interruption)

SHRI K. V. RAGHUNATHA REDDY :
Sec. 374 is already there. But, here, if a
matter is brought to the notice of the officer
And if he keeps quiet, he will attract the
provisions. ..

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : He wants to know. . .

SHRI SARDAR AMJAD ALI : I would
like to know whether any prosecutions were
made by the Government since the provision
is already there.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. Reddy, he wants to
know whether any prosecutions have been
launched so far in this regard,

SHRI K. V. RAGHUNATHA RED;DY .
That is being provided for now and he cannot
expect me to have a retroactive legislation
with regard to this and even though it may be
possible to have a retroactive legislation, you
cannot produce retro-acitve offences.

SHRI SARDAR AMIJAD ALI .
provision is already there.

SHRI K. V. RAGHUNATHA REDDY :
Then, Sir, there are two other important
questions which have been raised : One is
about the rehabilitation and ihis is one of the
material aspects that would be considered. I
would like to draw the attention of the House
to the decisions taken at the Labour Ministers'
Conference only yesterday. It has been
decided by the Labour Ministers in the
Conference held yesterday, that is, on the Ilth
January, 1976 like this : While the different
State Labour Ministers pointed out the steps
taken by the State Governments for the
abolition of the bonded labour

i his
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i system, it was decided. Sir, that the State
Governments would take steps for specifi-
cally identifying bonded labour and the
Commissioner for Scheduled Castes and
Scheduled Tribes agreed to lend his organi-
sational support for sample surveys or for
surveys to help in identifying bonded Inbour.
One of the questions that have been raised is
this : Suppose the concerned authorities do not
take steps for the purpose of identifying the
existence of bonded labour in a particular area.
Now, what would be the method adopted to
deal with this problem "' For this purpose, the
various research institutes, especially the
research institutes under ihe Commissioner for
Scheduled Castes and Scheduled Tribes and
the Director of Tribal Welfare, would be made
effective use of for the purpose of identifying
the existence of bonded labour and in such
cases, the States like Gujarat may not be in a
position to claim that the bonded labour system
had I been completely abolished in their States.
Then, Sir, it was also decided that in each State
the Government concerned should prepare
and implement schemes for the social and
economic rehabilitation of  the emancipated
bonded labour. The State labour
Departments  would act as nodal points for
co-ordinating the activities of the other
Departments relating to bonded labour.
Further, since the abolition of the bonded
labour is an important and integral part of the
programmes for rhe = weaker sections of the
community for the uplift-menl of which annual
allocutions are made in the Plans, specific
schemes are to be drawn up by the States for
the rehabilitation of the bonded labour and ihe
schemes may be sent to the Union Labour
Ministry which is the nodal Ministry  for
co-ordination amongst the Central Ministries.
It has also been decided, Sir, that each Labour
Ministry should take active interest in this
matter and, while they prepare their Annual
Plan for their respective States, they mu*t
include provisions for the purpose of relieving
the bonded labour and for rehabilitating them.
The annual plans must contain such provision
and the scheme which they prepare must be
sent to the Labour Ministry for the purpose not
only of scrutiny but also of seeing in what
manner it can be helped so far as
implementation is concerned  This is one
aspect of the mat'er which I wanted to bring to
the notice of the House. I do not wish to take
any more time. This is
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a piece of legislation which is historic in its
charac'er and which has received abundant
support from various sections of the House.

Thank you very much.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH M1SRA) : The question is :

"That the Bill to provide for the abolition
of bonded labour system with a view to
preventing :he economic and physical j
exploitation of the weaker sections of the j
people and for matters connected therewith
or incidental thereto, be aken into
consideration.*'

The motion was adopted.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : We shall now take up the
clause-by-clause consideration ol the Bill.

Clauses 2 to 5 were added to the BttT.

Clause 6—(Liability to repay bdnded debt to
stand extinguished)

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, I beg to move,;

1. "That at page 4,—
(1) in lines 30-31, for the words 'as

soon as may be practicable' the words
within thirty days' be substituted; and

(ii) in lines 36-37, for the words 'as
soon as may be practicable' the words
'within thirty days' be substituted."

The question was proposed.

Sir, I have given this amendment and I
will draw the attention of the hon. Minister
to sub-clause (6) of clause 6, which sta'es :

"If restoration of the possession ol any
property referred to in sub-section (4) or
sub-section (5) is not made within thirty
days from the commencement of this Act

That provision is there. In clauses (4) and (5)
the words used are "as soon as may be
practicable". In bo h these, these words are to
be substituted by the words "within thirty
days", as this provision is already there in
sub-clause (6). Therefore. 1 move this
amendment, and I think the Minister should
have no hesitation in accepting this.
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SHRI K. V. RAGHUNATHA REDDY :
Since the property would be in the custody of
the court, the court must havs permission to
dispose of this matter. If you lay down a
period of thirty days, there may be some
difficulties for the court. Therefore, I oppose
this amendment.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is : I. "That at
page 4>7

(i) in lines 30-31, for the words 'as soon
as may be practicable, the words within
thirty days' be substituted.”

(ii) in lines 36-37, fo, the words 'as soon
as may be practicable' the words 'within
thirty days' be substituted; and

The motion was negatived

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) . The question is :

"That clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the BUS.
Clauses 7 to 9 were added to the BUI.
Clause 10—(Authorities who may be

Specified for Implementing the Pro-
visions of this Act)
SHRI KRISHNARAO NARAYAN

DHULAP : Sir, I beg to move :

2, "That at page 6, line 19, after the
words "subordinate to him" the words "not
below ihe rank of a Divisional Magistrate
or a Deputy or an Assistant Collector" be
inserted."

Sir, this amendment is crystal clear and
does not require any explanation. The Sub-
Divisional Magistrate will be the Chairman of
the Vigilance Committee which will be
appointed. The District Magistrate may
specify the officer subordinate to him. It
should be specifically mentioned here that the
officer should not be below the rank of Sub-
Divisional Magistrate, or a Deputy or an
Assistant Collector, otherwise perhaps the
Tehsildar may be appointed on his behalf.
Therefore, this specific provision has been
brought.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) . Are you accepting it ?

SHRI K. V. RAGHUNATHA REDDY :
No. I am not accepting.
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THE VICE-CHAIRMAN (SHRI LOK.-V
NATH MISRA) : The question is:

2. "That at page 6, line 19. after the
words 'subordinate to him' the WCT*
"not below the rank of';i Divisional
Magistrate or a  Deputy or ait Assistant
Collector" be inserted."

i in.; motion was negatived. THE  VICE-
CHAIRMAN (SHRI LO-hCANATH
MISRA); The question is :

"That Clause 10 stand part of the Bill."
The motion was adopted.
Clause 10 was added to the Dill.

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA) : Clause II stand part of
the Bill.  There is one amendment by | Mr.
Dhu."ap.

Clause 11—Duty of District Magistrate
and other officers to ensure credit

SHRI ~ KRISHNARAO  NARAYAN
DHULAP : Sir, I beg to move *

3. That at page 6, lin, 25, the words
'as far as practicable, try to' be deleted.
The question was proposed.

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, this is a very  impoitant
amendment that I am making and the hon.
Minister should have no hesitation in ac- '
cepting this. There should be a mandatory
provision on the officer concerned to carry I
out whatever burden is put on his shoulders.
He should do his work effectively, i The
words used in this clause arc :

"The District Magistrate authorised by
the State Government under section 10
and the officer specified by the District
Magistrate under that section shall, as
far as practicable, try to  promote  the
welfare of the freed bonded labourer I
hy securing and protecting the economic
interests of such bonded labourer.............. "

Sir, if the intention is- that they should be
given some protection effectively, then I do
not understand why this loose pharseology has
been wused. Therefore, I want to re- ' move
"as far as practicable, try to". This should go

and then the clause will read like this : "The
District Magistrate shall ' promote the
welfare of the freed bonded labour."  This

provision is being made mandatory by this
amendment. Therefore,
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I would request the hon. Minister to accept
this.

SHRI K. V. RAGHUNATHA REDDY:
Sir, this provision regarding the economic
welfare must be as far as practicable.
Therefore, I am opposing the amendment.

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA) . The question is:

3. "That at page 6, line 25, the words 'as
far as practicable, try to' be deleted.

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
KANATH MISRA): The question is:

"That Clause 11 stand part of the Bill."

LO-

The motion was adopted. Chase 11 was
added to the Bill.

Clause 12 was added to the Bill. T

THE VICE-CHAIRMAN (SHRI LO-

KANATH MISRA): Clause 13 stand part of
the Bill. There are four amendmen'.-s. Mr.
Deorao Patil is not here.

Clause 13--Vigilance Committees

SHRI ~ KRISHNARAO  NARAYAN
DHULAP: Sir, I beg to move:

5. "That at page 7, line 4, after the words
'two social workers' the words 'one of
whom shall be a woman social worker' be
inserted."

7. "That at page 7, line 18, after the
words 'two social workers' ilie words 'one
of whom shall be a woman social worker'
be inserted."

The questions were proposed.

Sir, I have made a specific provision be-
cause much has been said about the Inter-
national Women's Year. A specific provision
should be made regarding taking a woman
social worker in- the committee. Therefore,
this has been put forth by me. I think there
should not be any objection whatsoever from
the other side to accept these amendments

SHRI K. V. RAGHUNATHA REDDY:
There is no provision for women social
workers to be appointed and this need not be
provided by law.

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA) : The question is :

5. "That at page 7, line 4, after the words
'two social workers' the words 'one
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of whom shall be a woman social worker'
be inserted."

The motion was negatived,

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA): The question is:

7. "That at page 7, line 18. after the °
words 'two social ~ workers' the words
'one of whom shall be woman social
worker' be inserted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA): The question is:

"That Clause 13 stand Dart of the Bill".
The motion was adopted.
Clause 13 was added to the Bill,
Clauses 14 to 21 were added to the Bill.

THE VICE-CHAIRMAN  (SHRI  LO-
KANATH MISRA) : Clause 22 stand part , *of
the Bill.  There is one amendment by Mr.
Dhulap.

Clause 22—Cognizance of o'jjences.

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra) j Sir, I mov, the
following amendment:

8. "That at page 9, line, 15, for the ;
word 'bailable' the word 'non-bailable* be
substituted."

The question was proposed.

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, I hope, mv bon. friend, ;
Shri Amjad Ali, will try to support me as far
ng this amendment is  concerned. Sir. J
much has been said about this system of !
bonded labour. If in any form, it is found to
be in existence, then it should be dealt with
very drastically.  Some provision should
be made so that there should not be any scope
for the continuance of this sort of nefarious,
anti-social system in this country. If the
offence is cognizable why is it not made
nonbailable ? If it is made non-bailable,
then it will be a  sort of a deterrent in the
minds of those who are actually dealing in
such type of activities All my earlier
amendments are rejected, and I hope the hon.
Minister will at least accept ! ihis amendment.
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SHRI K. V. RAGHUNATHA REDDY :
Sir, two aspect's will have to be appreciated
here. As far as the offence part is concerned,
we have made it cognizable so that notice of
the offence can be immediately taken note of.
But, as far as the bailable part of it is
concerned, you will kindly appreciate, the
principles and circumstances in which the bail
can be granted have been laid down by various
High Courts and the Supreme Court.
Therefore, taking into consideration all those
principles. Sir, we thought that in a matter like
this, though it is cognizable, it can still be made
bailable because, in all matters like this, the
courts are likely to enlarge 'he persons, and in-
stead of getting these people enlarged'on bail
by courts, we would like to provide for this in
the law itself.
THE VICE-CHAIRMAN  (SHRI
KANATH MISRA): The question is:
8. "That at page 9, line 15. for the word
bailable' the word 'non-bailable' be
substituted. The motion was negatived. THE
VICE-CHAIRMAN (SHRI LOKANATH
MISRA): The question i3 :

"That clause 22 stand part of the Bill."
The motion was adopted. Clause 22 was
added to the Bill. Clauses 23 to 27 were
added to the Bill.

Chmse 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. V. RAGHUNATHA REDDY :
ST. 1 move.

"That the Bill bo passed."

The question was put and the motion was
adopted.

LO-

THE EQUAL REMUNERATION
BILL, 1976

THE MINISTER OF LABOUR
K. V. RAGHUNATHA REDDY)-.
beg to move:

"That the Bill to provide for the payment'
of equal remuneration to men and women
workers and for the prevention of
discrimination, on the ground of sex,
against’ women in the matter of employ-
ment and for matters connected therewith
incidental  thereto, be taken into
consideration.”

(SHRI
Sii T



